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ionate appointment on 21st July, 1974, According to her she moved

the application in the year 1979 also, byt her case was not . &

considered sympathetically, She filed an application again for jnﬁfﬁ
for her son. Copy of the alleged applic-tion dated 23,7.1974 was
on the pecord. The original fiie acknowledgment filed by the

Rallway Board has been prodyced before us which reveals infact

ayCh a letter was sent by herto the Railway Administeation in 1985,

The Railway Admipistration without considering the merits rejected

the samé on t he grounds that it ha# become time barred. In the

i i; written statement also this plea has been taken, that the applican€
wants to re-open 10 yuﬂrﬁ old case which is not permissible under

';a the rules praviding for appointment on compassicnate ground,

Further after attaining majority within a period of six months

the applicent should move the application which was notl done,

The facts as stated above that the applicant did apply for the :E

first time in the year 1974 for herself and it seems that sha j{1

has waiting for appointment, ultimately she moved an appli

It cannot be gaid that it is the gase of cﬂntiﬁﬂg;ua qgé;ﬁ

plicant no. 1 who was




.; dm m’ﬂ '. could not .hﬂ ﬁﬂﬁlrtainﬂﬂ ﬂﬂ .

_g&#ﬁniaal grounds which do not bﬂar-aﬁﬁﬁiiﬁf,

Member vies Chaizman,

Dts Augt 10, 1992,
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